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(be) CANCELLATION OF DELHI AS ExA-
MINATION CENTRE FOR INTERMEDIATE 

EXAMINATION BY BoARD OF SECONDARY 

EDUCATION, BHOPAL, M.P, 

SHRI MADHA VRAO SCINDIA 
(Guna): Mr. Chairman, Sir, The 
Board of Secondary Education, Madhya 
Pradesh, Bhopal announced its deci-
sion. to set Up Delhi as an Examination 
Centre for the Intermediate Corres-
pondence Course students in its ad-
vertisement in Madhya Pradesh Chro-
nicle dated 29-8-80 and also in several 
other newspapers, This was done 
by the Board so that the students 
would not have to ~r all the ex-

penditure involved in goin, fran 
DelN to Madhya !Pradesh and for their 
stay there dUring the duration of the 
examinations. Relying on this assur-
ance of the Board, approximately 
5,500 students gat themselves enrolled. 
opting Delhi as Examination centre. 

Now the students have received 
their roll numbers :from the Board 
according to which Delhi has been 
deleted as an Examination centre and 
the students instead have been allott-
ed di1ferent centres in Madhya Pra-
desh itself. This is a clear violation 
of a commitment made by the Board 
and all these 5,500 examinees {which 
also includes a sizeable number of. 
girl students) will be put to great 
inconvenience and will have to bear 
large expenditure in travelling from 
Delhi to the places of the Examination 
centres and in making arrangements 
for their stay and food during the 
perk'rl of the examination, As the 
examination commences from bt 
May, 1981, it needs special attention 
of the Ministry of Education, SO that 
the interests of the students from. 
Delhi are safeguarded. 
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FINANCE BILL, 1981-contd. 

MR. CHAIRMAN: We go to item 
No.7. Now the House will take up 
further consideration of the follow-
ing motion moved by Shri R. Venka-
taraman on the 22nd April, 1981, 
namE"ly:-

"That the Bill to give effect to 
the financial proposals of the Cen-
tral Government for the financial 
year 1981-82, be taken into consi-
deration." 

The Motion on the Finance Bill 
lIas already been moved by the hon. 
.Minister. Now, 15 hours have been 
aUotted for all the three stages 0'1 the 
Finance Bill, 1981. If the House 
agrees, we may have 11 hours for 
-Gi!neral Discussion, 3 hours for the 
·Clause-by-c1ause consideration and I 
hour for the Third Reading. 

\ 

SImI jyOTIRMOY BOSU (Dia-
mond Harbour): The House should 
~la  sufficient tim.e fQ1" this discussion. 
J1'inance Bill is an important item. 

( Interruptions) 

MR. CHAIRMAN· It is for the 
1i~us  to decide. . 

(Interruptions) 

MR. CHAIRMAN: I take it, it d 
fae pleasure of the House ... 

SHRr G. M. BANATWALLA (Pon-
nani) : What is being discussed? 

MR. OHAIRMAN: I think we may 
have for the first and second reading 
14 hours. That is, 11 plus 3, 14 hours. 

SHRt JYOTIRMOY BOSU: This is 
one of the mast important exercises of 
the year. Therefore, we shall have to 
do it properly. 

MR. CHAIRMAN: • And therefore, 
the Chair requests you to just make 
your points of view. 

SHRI JYOTIRMOY BOSU: You 
depart from the usual procedure, the 
sermon which comes from the Chairl 
You take as much time as you want 
to elaborate your point, Sir. 

MR. CHAIRMAN: Mr. Bosu, the 
time has already been fixed. 

SHRI JYOTIRMOY BOSU: Sir, 
let t'he handsome member catch your 
eye! 

SHRI G. M. BANATWALLA: Sir, 
I seek only a clarificatian. You said 
that 14 hours were for the first two 
stages. That means that some time 
should be left for consideration of the 
amendments. Otherwise if all the 
time, that is, 14 hours, is taken for the .... ···. 
discussion, how can that be allowed? 

MR. CHAIRMAN: T.ilree hours are 
there for the Clause by Clause consi-
deration. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Sir, 
you may give 4 hours for amendments 
and reduce the allotted time for the 
general discussion by one hour. 

SHRI JYOTIRMOY BOSU: I may 
point out that. this was decided by the 
Business Advisory Committee and this 
was placed before the House in a 
motion fal'm and was acce.pted. There-
fore to undo it is very difficult. 


